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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 

O.A./T/R.ANo 	 ? 	.........,.. 99ç 

Applicant ( s) 

Versus 

.........Respondent ( s) 

Office note as to 
Sr. No I Date 
	 Orders 	 action (jf any 

taken on order 

2:c: 	jSL 

1 22.2.S 

2 ~22.3.-) 

skit up in norma 1 course. 

NMR AD 	ITRbtT I1L) 

Heard pstiLioner's counsel. The 

annexures filed along with the 
 application donot disclose any cause 

O'J) 	Ct\4tQ . Q 
of action for the petitioner to 

approach this Tribunal inauch as 
U 	

LLk they are 	ill at a correspondence 

stage and no final order has been 

passed by the competent authority. 

That being so, liberty is given to 

the petitioner to approach this 

Tribunal whenever cause of action 

arises. The petition is dismissed 
t7V 

t the adrnisr:ion stage. 
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